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Dated at Chennai on this the 21st day of July, 2022.

M/s. E K. KUMARESAN
Standing Counsel for State Government of Kerala - NGT(SZ) Chennai Bench




Original Application No, 44 of 2022 (SZ)
(Earlier OANo.445 uf 2021 (PB) (LY

Eldo Elas * Applicani(s)

Vs

The Chairman KSPCB Thiruvanambapuram and others : Respondents

1, Jafar Malik, JAS, aged 33 years, S/o Abrar Ahmed residing st Colleciors
Bungalow, Club Road, Ermnakulam, Kochi-6820t1 do hereby solemnly affirm and state as
follows:

3. 1am the District Callector, Emakulam, who is the respondent in the above Original
Application. 1 am the Nodal officer to the Joint Commitive, constituted by the Hon'ble
Nationa] (ireen Tribunal in OA 445/2021 dated. 27.01.2022.

2. ltis submined that the Hon'ble National Green Tribunal directed the Nodal Officer,
Joint Commitiee, to file an Action Tsken Repori before the Tribhunal. Joim Committee
meeting was conducted on 11.07,2022 and the Comminee heard the petitioner, the Ms
Megha Granites delegates, Secretary LSGl and Environment Engincer. Pollution Control
Board on the same day.

3. 1t is submitted that the Director of Mining and Geology had gramed a quarrying lease tu
Sri.V.N.Pavitliran, Mfs Megha Granites, Vattapara Veedu, Karatiupallikkara, Perumbavoor.
for extraction of Geanite Building Stone from 4.18 Hectares comprised in survey numbers

2731-2.1-3,2,3, 282/1,2 in Mazhuvannoor viflage, Kuanathunad Taluk vide order No:
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648/2011-12/5692/M 372011 dated 23-£2-2011. As per the guarcying Iease order the lessee
can extract only 15.000 Metric Tonnes of Granite per year for a period from 04-01-2012 10
03-01-2024. The quarrying lease was later transfetred to the name of his son, Sri.Gowtham
V Pavithran due to the demise Sri. VN Pavithran.
5. Though M/s Megha Granites has obtained Environmental Clearance from SEIAA (State
Environmentat impact Assessment Authority) for an area of 9.7 Hectares in survey Naos.
22412, 22473, 262N 28272, 274/1-2, 27373, 273, 2T, 27313, butthe consent was
renewed to the 4.18 Hectares only (area for which gquanrying iease obained). The validity
of the consent 10 operate is up to 25022023,
6. The Environmental Engineer in the District Office- Tl {(Emakulam) of the Kerala Sate
Pollution Control Beard renewed the consem 16 uperate up to 30/06/2023 for the 4.18
Hectares (area for which quarrying lesse obtained).
7. The Geologist conducted site inpection on 05-08-2021 and 10-08-2021 and noticed that
the lessee had conducted illicit mining in survey numbers 267/1 and 267/2 of Arackappady
villoge { The propertv coming under rwo Village boundarles ie, Mazhuvannur and
Arckappady) which falls ouiside the permiited lease area. Then the quarry owner was
penalised for an amount of Rs.7.86,832- (Rupees Seven lakhs eighty six thousand eight
hundred and thiny two only) for illicitly mining 10,581 Meiric Tonnes of grasite from
outside the permitted quarrving lease area.
8. The Geologist conducted site inspection on 25-01-2022 and noticed that the quarrving
operations were being catried owt in violation of the conditions stipulated in the quarrying
lease, The quarry was being subjecied to ruthless and unscrupulous mining without

formation of benches making the quamry quite unsafe for workers. Even tie 7.5 moter no-
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mining zone has been mined out, The quarry owner was then directed o produce the plan
and demarcated area of the lease as per Rule 75 of the Kerala Minor Miners) Concession
Rules, 2615. As per the plan and section submitted by the quarmry owner, he had illicily
mined 2,18,916.88 Merric Tonnes of granite during the period from 2017 to 2022 and for
this illicit mining he was penalised Rs.1,62,62,015- (Rupees One crore sixty wo lakhs
sixty two thousand {ifieen only)as per Rule 108 (2) of the Kerala Minor Mineral Concession
Rules, 2015,

9. The Nodal officer directed the Village officer Arackappady and Village Officer
Mazhuvarmur 1o inspect the site and submiz 2 report. The Village Officers reported that the
petitioner is residing with his family in survey 268/9-3, 4-3 Arackappady WVillage,
Kunnathunad Taluk and house number XV1/224. The house is situated a1 a distance of more
than 100 meters from the nurther boundary of the quarry. Some portion of the petitioner's
concrete house roof is peeled off and his house was built 20 to 30 years ago.

10.  Mss. Megha Granites has entitled to extract onty 15,000 Metric Tonnes per year, and
bas not procured additional quarrying lease from the Director of Mining and Geology. So
the quantity of granite permitted  be exiracted during the twelve-year quarrying lease
period has been exhausted. Then the Director of Mining and Geology issued a stop notice
on 23.04.2022 to the quarry and has alse ordered a survey the quamy with the help of the
Revenue Department 10 accurately estimare the total quantity of granite that has been
illegally extracted from the quarry till date. A direction was issued to District Geologist and
Tahstidar, Kunnathunad to conduct a joint inspection on 23-07-2022 and s prepare sketch

regarding the quarry of M/s. Megha Granites. After preparing the survey sketch the total
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ruantity illicitly extracted from the quarry will be calculated and direction has been issued
1o the District Geologist to initiate proceedings against the quary owner for violation of
the Kerala Minor Mineral Concession Rules, 2015,
11.It is submitted thar on the basis of the stop notice of the Director of Mining and Geolegy,
the functioning of the quarry is stopped from 23.04.2022 onwards and presently no
quarrying is carried out at the said place.

In these circumstances, it is humbly submitted that the Honourable Court may be
pleased Lo accept the Action Taken Report of this respondent.

All the facis stated above are true ta the best of knowledge, belief and information.
Dated this the 18th day of July 2022.

Beena Govindan, SEIAA, Priya Mohan, District Geologist,

Thirvvananthapuram District Office, Ernakulam
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